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FOURTEENTH LEGISLATIVE ASSEMBLY
EIGHTH SESSION
(ADJOURNED MEETINGS)

THE KARNATAKA FOREST (AMENDMENT) BILL, 2015
(L.A. Bill No. 39 of 2015)

A Bill further to amend the Karnataka Forest Act, 1963.

Whereas it is expedient further to amend the Karnataka Forest Act, 1963
(Karnataka Act 5 of 1964), for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Sixty sixth year of
the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Forest (Amendment) Act, 2015.

(2) It shall come into force at once.

2. Amendment of section 98A.- In the Karnataka Forest Act, 1963
(Karnataka Act 5 of 1964) (hereinafter referred to as the principal Act), in
section 984, in sub-section (1),-

(i) for the words "eight percent’ the words "twelve percent" shall be
substituted; and,

(ii) the first proviso shall be omitted.

3. Amendment of section 98B.- In section 98B of the Principal Act, for
sub-section (4), the following shall be substituted, namely:-

"(4). The amount at credit of the said fund shall be expended only for one
or more of the following purposes, namely:-

(a) raising of plantations in notified forest areas and such other
purposes as are ancillary thereto namely soil and moisture
conservation works in notified forest areas;

(b) consolidation of the boundaries of notified forest areas;
(c) Acquisition of private areas for the consolidation of forests;

(d) construction and maintenance of forest housing in rural areas for
frontline staff;

(e) training, capacity building, research and technology;

(f) sustaining Joint Forest Planning and Management activities and
the Village Forest Committees/eco development committees;

(g) rehabilitation and resettlement of people from interior forest
areas;

(h) such other activities relating to Forest development or
management or wild life protection and management as may be
notified by the State Government from time to time".



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to further to amend the Karnataka Forest
Act, 1963, (Karnataka Act 5 of 1964) to,-

(1) increase the forest development tax;

(2) utilize the forest Development fund for all activities related to

development and management of forests and wildlife.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

B.RAMANATHA RAI
Minister for Forest
Ecology and Environment

S.Y. KULAGERI
Secretary (I/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA FOREST ACT, 1963
(KARNATAKA ACT 5 OF 1964)

XX XX XX

98A. Levy of Forest Development Tax.—(1) Notwithstanding
anything contained in this Act, in respect of forest produce disposed of by
the State Government or by a corporation, owned or controlled by or a body
notified by the State Government by sale or otherwise, there shall be levied
and paid to the State Government a tax at the rate of eight percent on the

amount of consideration paid therefor.

Provided that the tax levied and paid under this sub-section on the
disposal of forest produce specified in column (2) of the Table below to the
categories of persons or industries specified in column (3) thereof shall be

twelve per cent on the amount of consideration.

XX XX XX

98B. Forest Development Fund.- XX XX XX

(4) The amount at the credit of the said fund shall not be expended
except for the raising of forest plantation and for such other purpose as are

ancillary thereto.
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